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Introduction of Bill on Electora I Reforms 

*863. . HRT BHOG NORA JHA : 
Will the Minister of LAW, JUSTICE 
AND COMPANY AF AIRS be pleased 
to refer to reply given to U .8,Q. No. 
5754 on 5.4.83 regarding electoral 
reforms and ~tate : 

(a) whether it is rroro_ed to bring 
forward any Bill for Electoral Reform 
before Parliament during the pre ent 
Budget Sessi n or even in the coming 
Autumn Sessfon ; 

(b) jf so, delails Ihereabout ; C1nd 

(c) if not , rea . ons therefor '! 

THE DEPUTY MINISTER IN THl;: 
MINISTRY OF LAW, JlJSTICE AND 
COMPANY AFFAIRS (SHRI GHULAM 
NABI AZAD) : (a) to (cr) The variou 
proposals relating to electoral reforms 
are under consideratIon and in view of 
the nature of th~ proposal. it 'would not 
be p s~ible to il~dicatt:: (lny tim limit a ' 
to when final dcci~ions would be taken 
and neCCSS:l ry Bi II brollgh t forward before 
the Palli:llncnt as the rropo als would 
have to be considered by the Cabinet 
Committee on JCctoraJ Reforms and 
would involve di . clls<;ions with political 
rartie amI where ne L: 'ssa ry , with State 
Governmenh ,tlso. 

Import of Chemicals 

*864. SHRI GULSHER AHM 0: 
Will the Mini IeI' or .HEMI ~ALS AND 

R TI LIZ. ~RS b rlensed to tal : 

(a) whcth r it is a f~ct tbat Jar~c 




